HOW'BLE MR. SARWESHWAR JHA, MEMBER (A}
In the matter of:
Smt. Bova Banjeev
Wife of Bhri T.M. Sanieev,
Lower Division Clerk,
{at present working in EB-IT Branch),
Force Hars. 38B, East Block-V, R.K. Puram,
New Delhi - 110 06¢&
. BN Applicant
% {By Advocate : Shri K.L, Bhandula)
%
Versus
1. Union of Indis Through
The Cabinet Becretary,
Cabinet Secretariat,
New Delihi - 110 G001
2. The Secrefary,
Ministry of HAome Affairs,
North Block, New Delhi~ilild0o1l
3. The Director Generai, -
Shasnhltra Seema Bal {(33B),
Ministry of Bome Affa ;
' t Blocdk-V, K. Pu
Delhi -~ 110 086
... Respondents
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Heard the iearned counsel for the applicant.
2. The applicant has filed this Qriginal Application
against +ithe orders of the respondents issued vide
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3 Applicant 1s posted as Lower Division Clerk in
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said Office was trifurcated into 88B Becretarial Service,
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initially she had been posted at Jammu vide appointment
letter issued Dby the respondents dated 30.6.1997.
However heing an UNMarried girl, she mace &
representation seeking change of the posting order and
the same was accepied and she was allowed to join duibv at
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Affairs without any formal order. B2he has

assumed that the Cabinet 7

FHQ, ©New Delhi to AD 8ikkim (Indo-China BRorder) together

seeking cancellation of the said transfer order again on
the grounds that her case be considered on Compagsslonare
ground and further fthat her Cadre being the Cabinet
Secretariat she cannot be posted to MHA formatbions with
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also submitted the facts of her having a
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small chiid and her husband being employved in ihe Ceniral
Governmeni and posted in Special Protection Group as
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among other things, the
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rather similar to what has been submitted and

h

High Couri bheing relevant t©o the case of the applicant,
i, would be aAppropriate thah thne respondents keep ©The
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extensivelyv raised Dhv the applicants in the said OAs and
also discussed in the decisions of the Hon'ble High Court

and 4Are directliyv relevant to the case oif the aApplicant
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the other facts which have been mentioned bv the
applicant in this OA, I am of the considered opinion that

light of the decisions as already given by ithis Tribunal
as Also by the Hon'ble High Court as referred to
hereinabove and to dispose it of accordingly by issuling &
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